
241 Re. Adj. Mot. . AGRAHAYANA 26, 1895 (SAKA) Re. Adj. Mot. ap 

RE: ADJOURNMENT MOTION ON 
ST.RIKE BY LOCO RUNNING STAFF 

SHRI JYOTIRMOY BOSU (DiamGnd 
Harbour): I have Jtlven an adjourn-
ment motion on the strike by the loco 
running Btalr. The airlines are para-
lYied. The railwaYs are paralysed. 
The COUDtry has DO form of transport. 
Their earlier commitments have not 
been honoured by the railway aulh", 
rttles. That Is why the locomen have 
been compelled to ,0 on strike. Their 
demands are very legitimate. 
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qt~Fi 'f."r it·j : 
"To discuss the serbus situation 

arising out of the failure of the Gov-
ernment to implement their assu-
rances" 

SHRI JYOTIRMOY BOSU: In 
August an agreement was arrived at 
~etween the Railway Ministry and the 
loco running staff. Their demands 
were legitimate and Government had 
accepted them. The Government had 
given a categorical assurance. On that 
basis, they went back to work. Bet-
ween August and December, the Gov-
ernment have not fulfilled their 
demands and that is why they have 
been forced to go on strike. That 
means complete paralYsis of the rail-
way system in the Northern Railway. 
Yesterday you told me, Sir, that your 
train came hours late. Airlines are 
paralysed. Railways are paralysed. 
What is happening to the country? If 
this is not failure of the Government, 
What else is it? You should arim;t 
this adjournment motion because you 
would Dot get a more fit case than this 
to censure the Government. 

!liR. SPEAKER: I cannot agree to 
an adjournment motion. If the Gov-
ernment have not implementej an 
assurance, it can be discussed in 
another form. 
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SHRI SAMAR MUKHERJEE (How-
tah): The tragedy is ..... 
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(~) MR. sPEAKER: I have not accepted 
the adjournment motion which he has 
given. 

SHRI JYOTIRMOY BOSU: You may 
read it out. 

,MR. ISPEAKER: I lam Eiving one 
minute each beCause tomorrow there 
will be no Calling Attention. 

SHRI S. M. BANERJEE (Kanpur): 
It is a very serious situation. Let the 
Minister make a statement. 

SHRI SAMAR MUKHERJEE: A 
statement will not satisfy us. Already 
the train services are dislocated. The 
All India Loco running Staff Associa-
tion President has given an ultimatum 
of 48 hours after which they will go 
on strike if the assurances are not 
implemented. I have repeatedly re-
Quested the Minister to see that the 
agreements are implemented. Only 
four or five days age I had talks with 
him. He has made a statement in the 
Rajya Sabba and also outside that all 
the agreements are being implemented 
in both letter and spirit. This Is mis-
guiding the whole country because it 
is absolutely untrue. That is why this 
crisis is being precipitated. If you 
want to avoid further accentuation of 
the crisis, discussion is absolutely 
essential and the 'Government must 
mend its ways. So, I want you to 
allow a full level discussion tomorrow. 
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"Fresh removal, reversions sus-
pension, penal transfers, charp-

sheets, pay cuts. surrendering of 
promotion and delay in promotions 
were ordered and all the past cases 
were kept as a package deal. Even 
the holiday payment for the 15th of 
August 1973 was not paid to 70 em· 
ployees of Ajmer." 
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SHRl S. M. BANERJEE: May I make 
a submission? An adjournment mo-
tion has been given; a Call Attentinn 
has bet'n given; notices linder Rule 
377 have also been given. This is :t 
very serious situation. The hon. 
Minister claims that all the assurances 
liven dUfing August strike have, more 
or less been ful1iIled. Here ill the 
statement made by the President of 

"I. the Union. To avoid further deterio-
... ration of the situation, it is necessary 

to have some discussion, whether 
you agree to an adjournment motion 
or to a full-Hedged discussion. It is 
necessary to have some discu~.sion be-
cause there seems to be a difference 
between what the Minister says and 
what the employees say. We want 
that the strike should he called off. 
How? The strike is going to stay. 
In Ratlam, 7 persons have been sus-
pended and prosecuted under the 
Criminal Procedure Code. If this is 
the attitude, if they want a country-
wide strike, they will have it. But 
that is not a solution .... 
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SHRl S. M. BANERJEE: We want a 
peaceful solutiOn of the problem. WE 
want the trains to run. 

I would request you to kindly allow 
some discussion on' it today so that let 
the country know who is wrong a:::lC! 
who is right. Either the Minister has 
been misguided by the Railway Board 
or they are not implementing the 
assurances. 
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SHRI S. M. BANERJEE: I want a 
discussion under Rule 193. This is a 
very serious matter. Mr. P. C. La! 
has taken an attitude that he will not 
lift the lock-04t as if he is all in aU 
in the Indian Airlines .... 

MR. SPEAKER: When you have 
made your submission. why don't y.JJ 
sit down? 

I listened to them one minute ea~h. 
But they are making regular speeches. 

SHRI P. VENKATASUBBAIAIl 
(Nandyal): Sir the Minister bas saU 
time and again that the Loco stoff 
which bas gone on strike put forwa!d 
certain demands and they havehe~~ 
fully met. You may recall the man-
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(Shri P. Venkataaubbaiah) 

Del" In wbichtbe Lo~o staff, some 01. 
them, had iodT.Ilged in subversive ac~,· 
vities, making the life of passeng .. rs 
also dangerous .... (lnte1TUptions) An 
impression is now being creat.,d 
amongst the passengers, a large num-
ber of people, that a few Loco staff 
Want to .... (Inte1TUptionB) 

MR. SPEAKER. Would you like tu 
run Ulis ParUament Us this way, tili'~ 
you oaly have your own say and you 
don't listen to others? 
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SHRl P. VENKATASUBBAIAH: Are 
we Members r.1 Lok Sabha to &'Ive an 
impression that intimidation and cri-
minal acts of vioience are to be tole· 
rated to the detriment of the lives of 
thousands of passengers'in this 
country? When they give credence t" 
the statement of the President of tl:c 
Locomen's Fe.i('ration, should they :'Iri 
give due credence to the statement 
made by the nor. Minister? If t:)i~ 

adjournment motion is allowed, it 
will g'v!' an impression in the country 
that the lives of passengers as well as 
the efficient working of the railways 
in supp:ying essential commodities 
will be at stake. So, Sir, my request 
to you is that this adjournment mo-
tion should not be allowed. (Inter-
rupt:ons). 
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MR. SPEAKER: I think, the Minis-
ter should come out with a statement, 
and after that if I consider that a 
discussion is necessary I will allow it. 

Now, papers to be laid OK the 
Table. 


